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BEFORE THE HON’BLE NATIONAL GREEN TRBUNAL ZONAL
BENCH AT BHOPAL (MADHYA PRADESH)

ORIGINAL APPLICATION NO. 212 OF 2024

Rajendra Tiwari
«...Applicant

Versus
Union of India and Others
....Respondents

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF
THE HUMBLE RESPONDENTS NO. 15 AND 46.

MOST RESPECTFULLY SHOWETH:

Your Humble Respondents No. 15 and 46 submits the Reply to the

Original Application, it is most humbly submitted as under:

A. PRELIMINARY OBJECTIONS TO THE ORIGINAL APPLICATION:

1. That, the Applicant has prayed in the Original Application to direct

the Respondents to act upon in order to record the reserve forest
land in the name of the forest department in the revenue record,
which is lying with the Jaipur Development Authority and some
private persons and being used by private respondent and after
that same may be restored to its original nature and appropriate
arrangements be made in order to prevent its diversion for non-
forest purposes. It is humbly submitted that the aforesaid prayer
is related to the concerned authorities to act upon in order to get
the forest land mutated in the revenue record, for which the
Applicant has specific statutory remedies before the Learned
Revenue Court. Therefore, the instant Original Application is not

maintainable, and, is liable to be dismissed.
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2. That, the Applicant Shri Rajendra Tiwari and his brother Shri

Kamal Tiwari have filed numerous applications before this Hon’ble
Tribunal with the same prayer, which are still pending for
adjudication before this Hon'ble Tribunal. One similar Original
Application bearing no. 97/2022 titled as Kamal Tiwari v. The
Union of India and Others, is still pending before this Hon'ble
Tribunal with the prayer for mutation of the land in the name of
Nahagarh Wildlife Sanctuary. The Honble Tribunal has been
pleased to direct the Chief Secretary, Government of Rajasthan as
well as the Forest Department for demarcation of the land, and,
thereafter, mutated the same in the name of Nahargarh Wildlife
Sanctuary. Thus, the instant matter is barred by the principles of
res judicata, and as such the Original Application deserves to be

dismissed on this ground.

. That, the instant Original Application has been filed with the

intention to tarnish the good reputation of the Humble Respondent
No. 15 and 46 i.e., Lohagarh Fort and Resort & Spa-Destination
Wedding Resort(hereinafter referred to as the "Humble Answering
Respondents” for the sake of brevity). As such, the intention to
tarnish the good reputation over the years of the Humble
Answering Respondents clearly highlights the malice of the
Applicant, and, as such the present Original Application being
devoid of merit is a vexatious litigation which has been instituted
not only to tarnish the good reputation of the Humble Answering
Respondents, but also to waste the precious judicial time of this
Hon'ble Tribunal. It is furthermore most respectfully submitted
that upon a bare perusal of the prayer and the Original Application

it 1s crystal clear all allegations are averred against the Humble
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Answering Respondents only and as such as three other resorts
namely The Vijayaran Palace, Tree of Life Resort and JaiBagh
Resort are situated in the adjoining area of the Humble Answering
Respondents which shows that the Applicant has not approached
this Hon’ble Tribunal with clean hands. Therefore, the Original
Application deserves to be dismissed and, heavy costs may be

imposed on the Applicant in favour of the Humble Answering

Respondents.

. BRIEF __FACTS _ABOUT THE HUMBLE ANSWERING

RESPONDENTS:

. That, it is most respectfully submitted that the Humble Answering

Respondents resort is a heritage destination resort wherein
facilities such as spa, sports etc. are also provided to ensure an
extraordinary experience of modern luxury, surrounded by the
beauty of nature and the enchantment of history for its customers/
guests, and, as such is renowned for its world class services whilst
being situated in the heartland of the rural Rajasthan. It is
worthwhile to mention herein that while operating the aforesaid
facilities, the Humble Answering Respondents has protected the
flora and fauna of the entire area for which the Humble Answering
Respondents have planted dense trees in the Lohagarh resort

premises.

. That, earlier, Humble Respondent No. 46 was incorporated vide

the order dated 26.08.2004 (Annexure-1), and, thereafter, the
Humble Respondent No. 46 namely M/S Sinsina System Private
Limited, having passed the necessary resolution in terms of the

Section 21 of the Companies Act of 1956, and upon obtaining the
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due requisite approval from the Central Government changed its
name to Lohagarh Resorts Private Limited i.e., the Humble
Respondent No. 15. Therefore, in furtherance of the same the
Registrar of Companies, Rajasthan issued the fresh certificate of
incorporation consequent upon the aforesaid change of name on
29.04.2009. (Annexure-2)

That, it is also extremely pertinent to mention herein that the
entire Lohagarh Fort and Resort & Spa-Destination Wedding Resort
has been constructed on the own khatedari land of the Answering
Respondents. The aforesaid land was duly purchased by the
Humble Answering Respondents through registered sale deed
dated 19.01.2007 bearing khasra no. 187/1, khasra no. 188,
khasra no. 189, khasra no. 190/662 measuring 0.48 hectares
(Annexure- 3) and, through the registered sale deed dated
07.11.2007 bearing khasra no. 191, khasra no. 194, khasra no.
195, khasra no. 196, khasra no. 204 total measuring 0.70 hectares
of barani kism (Annexure-4). It is further most respectfully
submitted that the aforesaid agricultural land was already duly
converted for commercial/ non-agricultural purposes vide the
conversion orders dated 02.09.2006 (Annexure 5 and Annexure 6
respectfully). Thereafter, the aforesaid land was mutated in the
name of the Humble Answering Respondents which is clearly
reflected as per the jamabandi of the samvat 2070-2073.
(Annexure-7). It is also most respectfully submitted that the
Humble Answering Respondents have also obtained land in the plot
area of 4617 square meters in khasra no. 176/673, khasra no. 190
by the Jaipur Development Authority, Jaipur vide the allotment

order dated 17.04.2018 for yoga and mediation centre which is still

’
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vacant and no construction has been made upon this land.

(Annexure-8)

7. That, it is most humbly submitted that the Answering
Respondents also got registered under the Rule 4 of the Rajasthan
Shops and Commercial Establishments Act of 1958 on 19.02.2014,
and, the same has been renewed from time to time. (Annexure-9)

8. That, it is pertinent to mention herein that the Humble Answering
Respondents way back in 2014 more particularly, obtained the
consent to operate dated 19.08.2014 (Annexure-10) to operate a
hotel under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as the “Act of 1974”
for the sake of brevity) and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981(hereinafter referred to as the
“Act of 1981” for the sake of brevity) from the Rajasthan State
Pollution Control Board. Since, its inception, and having utmost
regards to the environmental laws and its ancillary rules, the
Humble Answering Respondents have maintained the highest
standards of compliances. However, for the expansion of the room
capacity of resort, the Humble Answering Respondents filed an
application for consent to establish on dated 28.01.2024 and
consent to operate on dated 24.12.2023 before the Rajasthan State
Pollution Board. During the pendency of the aforesaid applications,
the Rajasthan State Pollution Control Board issued the notice to
the Humble Answering Respondents to submit the details
regarding the distance from Nahargarh Wildlife Sanctuary, Jamwa
Ramgarh Sanctuary, Sariska Tiger Reserve Sanctuary and the
Forest Department. The Humble Answering Respondents

immediately approached the concerned departments for obtaining

&
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the NOC/ details of the distance from the tesort of the Humble
Answering Respondents. It is most humbly submitted that the
aforesaid proceedings are intra departmental proceedings. The
Humble Answering Respondents tried their best to get the aforesaid
requisite NOC/ details, but, the concerned departments did not
issue the same timely. Due to this reason the application of the
Humble Answering Respondents for consent to establish was
rejected by the Rajasthan State Pollution Control Board vide the
order dated 08.01.2025, and the consent to operate vide the order
dated 28.05.2024. Thereafter, the Deputy Forest ‘Conservator,
Wildlife, Jaipur (Rural) issued the letter dated 08.05.2024
mentioning the distance of the resort from the boundary of
Jamwagarh Wildlife Sanctuary approximately 9.50 kms and the
distance of the Lohagarh resort from the Eco Sensitive Zone of the
Jamwagarh Wildlife Sanctuary is approximately 8.50 kms.
(Annexure-11). The Deputy Forest Conservator Tiger Project
Sariska also issued the letter dated 13.05.2024 which shows the
distance of the Lohagarh resort from the boundary of the Sariska
Wildlife Sanctuary is 46.00 kms. (Annexure-12). The Office of the
Regional Forest Office, Nahargarh Wildlife Sanctuary Jaipur issued
the letter dated 28.05.2024 which shows the distance of the
Lohagarh resort from the Nahagarh Wildlife Sanctuary is 3.25 kms.
(Annexure-13). Therefore, it has been proved without reasonable
doubt that the Lohagarh resort it situated outside the forest
boundary, Nahargarh Wildlife Sanctuary, Jamwagarh Wildlife
Sanctuary and the Sariska Tiger Reserve. After getting the aforesaid
required information, the Humble Answering Respondent again

filed the application for concerned to establish for expansion of the
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room capacity of resort on dated 30.01.2025 alongwith fees of Rs
40,000 in the Office of the Rajasthan State Pollution Control Board
which is still pending for consolidation. (Annexure-14) Further, the
Humble Answering Respondent submitted an application for
consent to operate in Office of the Rajasthan State Pollution Control
Board on 16.02.2025 alongwith requisite fees, which is also
pending for consideration. (Annexure-15).

9. That, it is also most respectfully submitted that given the stellar
reputation and highest degree of service as offered by the Humble
Answering Respondents, the Office of the Gram Panchayat, Kukas
issued the NOC dated 20.10.2023 (Annexure-16) in favour of the
Humble Answering Respondent for the purposes of five (5) star
rating,. Also, the Office of the Police Officer, Amer, Jaipur vide latter
dated 03.11.2023 stated the Lohagarh Resort has been carrying
out smooth and proper functioning, and, as such is on the path of
a successful future. (Annexure-17) in order to maintain and
exercise the highest degree of care while carrying out the permitted
commercial activity, the Humble Answering Respondents have time
and again been issued the fire NOC from the concerned Nagar
Nigam departments. Most recently, the Nagar Nigam, Jaipur
Heritage has issued the permanent fire NOC dated
16.01.2025(Annexure-18)) in favour of the Humble Answering
Respondents which is valid for a period one (1) year.

10.That, at this stage it is also extremely necessary to mention herein
that the Humble Answering Respondents is fulfilling its water
requirement only through water tankers, and, keeping in mind the
water table of the area the Humble Answering Respondents have

not dug any borewell in the premises of the Lohagraph resort. As

#/
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such the water tankers supply water (Ahnexure-19) to the Humble
Answering Respondents on a daily basis. Additionally, the Humble
Answering Respondents have also installed a sewage treatment
plant of 100 KLD (Annexure-20) in the aforesaid Lohagarh Resort,

and is utilising the treated water for desirous resort activities.

C. PARA WISE REPLY TO THE ORIGINAL APPLICATION:

1. That, the contents of para 1 of the Original Application are
vehemently denied, and, the same are not admitted as stated. It is
most respectfully submitted that the present Originai Application
has only been filed with the ulterior motive to harass the Humble
Answering Respondents who has all requisite permissions from the
concerned departments prior to the establishment of the Lohagarh
Resort. Besides, the instant Original Application is a vexatious
litigation which has been filed only to tarnish the bonafide
reputation of the Humble Answering Respondents.

2. That, the contents of para 2 of the Origin;';d Application to the
extent of the service of notices need no comments. |

3. That, the contents of para 3 of the Original Application are
vehemently denied since the same are frivolous, false, misleading
and have been averred only with an intention to misguide this
Hon’ble Tribunal. It is most respectfully submitted that Humble
Respondent No. 46 was incorporated vide the order dated
26.08.2004, and, thereafter, the Humble Respondent No. 46
namely M/S Sinsina System Private Limited, having passed the
necessary resolution in terms of the Section 21 of the Companies
Act of 1956, and upon obtaining the due requisite approval from

the Central Government changed its name to Lohagarh Resorts
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Private Limited i.e., the Humble Respondent No. 15. Therefore, in
furtherance of the same the Registrar of Companies, Rajasthan
issued the fresh certificate of incorporation consequent upon the
aforesaid change of name on 29.04.2009. The photostat copy of the
order of incorporation dated 26.08.2004 and the photostat copy of
the fresh certificate of incorporation consequent upon the aforesaid
change of name on 29.04.2009 is submitted herewith marked and
annexed as Annexure-01 and Annexure-02 respectively for the
ready and kind reference of this Hon’ble Tribunal. Furthermore, it
is also extremely pertinent to mention herein that the entire
Lohagarh Fort and Resort & Spa-Destination Wedding Resort has
been constructed on the own khatedari land of the Answering
Respondents. The aforesaid land was duly purchased by the
Humble Answering Respondents through registered sale deed
dated 19.01.2007 bearing khasra no. 187/1, khasra no. 188,
khasra no. 189, khasra no. 190/662 measuring 0.48 hectares. The
photostat copy of the registered sale deed dated 19.01.2007 is
submitted herewith marked and annexed as Annexure-3 for the
ready and kind reference of this Hon’ble Tribunal. It is also
imperative to state herein that the Humble Answering Respondents
also purchased land through the registered sale‘ deed dated
07.11.2007 bearing khasra no. 191, khasra no. 194, khasra no.
195, khasra no. 196, khasra no. 204 total measuring 0.70 hectares
of barani kism. The photostat copy of the registered sale deed dated
07.11.2007 is submitted herewith marked and annexed as
Annexure-04 for the ready and kind reference of this Hon’ble
Tribunal, It is further most respectfully submitted that the

aforesaid agricultural land was already duly converted for
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commercial/ non-agricultural purposes vide the conversion orders
dated 02.09.2006. The photostat copy of the orders of conversion
dated 02.09.2006 are submitted herewith marked and annexed as

Annexure-05 and Anenxure-06 respectively for the ready

reference of this Hon'’ble Tribunal. Thereafter, the aforesaid land
was mutated in the name of the Humble Answering Respondents
which is clearly reflected as per the jamabandi of the samvat 2070-
2073. The photostat copy of the jamabandi of the samvat 2070-
2073 is submitted herewith marked and annexed as Annexure-07
for the ready reference of this Hon’ble Court. It is also most
respectfully submitted that the Humble Answering Respondents
has also obtained land in the plot area of 4617 square meters in
khasra no. 176/673, khasra no. 190 by the Jaipur Development
Authority, Jaipur vide the allotment order dated 17.04.2018 for
yoga and mediation centre which is still vacant and no
construction has been made upon this land. The photostat copy of
the allotment order dated 17.07.2018 is submitted herewith
marked and annexed as Annexure-08 for the ready reference of
this Hon’ble Tribunal. Furthermore, it is most respectfully
submitted that as such the Humble Answering Respondents do not
need any permission from the Central Ground Water Authority for
extraction and consumption of ground water for commercial
purposes, since, the Humble Answering Respondent only relies
upon water tankers for supply of every day water consumption at
the Humble Answering Respondent resort. The remaining contents
of this paragraph with respect to the legal notice dated 27.04.2024
are replied in terms that the same is an attempt to harass the

Humble Answering Respondents, and, the Humble Answering

’
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Respondents adhered to all legal and environmental compliances
from time to time, and, as such has not attracted any penalty for

the same.

D. PARA WISE REPLY TO THE GROUNDS:

1. That, the contents of the para 1 of the Ground of the Original
Application are not admitted as stated. It is most respectfully that
the entire land of the Humble Answering Respondents was duly
converted from agricultural land to commercial land, and, has also
been duly mutated in the revenue record. Furthermore, upon a
perusal of the jamabandi of the Humble Answering Respondents,
samvat 2070-2073 it is crystal clear, that the aforesaid resort is
developed on a land admeasuring a total of 1.1800 hectares which
is situated in khasra no. 187/1 admeasuring 0.0700 hectares,
khasra no. 188 admeasuring 0.1500 hectares, khasra no. 189
admeasuring 0.1400 hectares, khasra no. 190/662 admeasuring
0.1200 hectares, khasra no. 191 admeasuring 0.1400 hectares,
khasra no. 194 admeasuring 0.2600 hectares, khasra no. 195
admeasuring 0.1900 hectares, khasra no. 196 admeasuring 0.0500
hectares and lastly, khasra no. 204 admeasuring 0.0600 hecatres
in the village Kacherwala, Kukas, Amer, Jaipur. It is also submitted
that the Humble Answering Respondents has also obtained land in
the plot area of 4617 square meters in khasra no. 176/673, khasra
no. 190 by the Jaipur Development Authority, Jaipur vide the
allotment order dated 17.04.2018 for yoga, and mediation centre
which is still vacant and no construction has been made upon this
land.Hence, the entire aforesaid land is outside of the forest

boundary and the Nahargarh Wildlife Sanctuary, and, as such the
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Lohagarh resort of the Humble Answering Respondents is situated
outside the reserve forest as notified under Section 20 of the
Rajasthan Forest Act, 1953 on 21.11.1961.

2. That, the contents of the para 2 of the Ground of the Original
Application are vehemently denied, and, the same are not admitted.
It is most respectfully submitted that the land of the Humble
Answering Respondents upon which the Lohagarh resort is
constructed is situated outside the Nahargarh Wildlife Sanctuary /
Reserve Forest. The contents of the foregoing paragraphs may
kindly be treated as part and parcel of this paragraph as well and
are reiterated for the sake of brevity.

3. That, the contents of para 3 of the Ground of the Original
Application are not admitted as stated. It is most respectfully
submitted that upon a perusal of the notification dated 08.03.2019
certain activities namely commercial establishment of hotels and
resorts, construction activities, felling of tress have been
enumerated in Clause B Regulated Activities. Furtherfnore, upon a
perusal of serial no. 12 namely commercial establishment of hotels
and resorts in Clause B, it is crystal clear that, “no new commercial
hotels and resorts shall be permitted within one kilometre of the
boundary of the Eco Sensitive Zone”, and, as such new commercial
projects of hotels and resorts shall not be set up. In the instant
scenario, the Humble Answering Respondents got registered under
the Rule 4 of the Rajasthan Shops and Commercial Establishments
Act of 1958 on 19.02.2014, and, the same has been renewed from
time to time. The photostat copy of the order dated 19.02.2014 is

submitted herewith marked and annexed as Annexure-09 for the

ready and kind reference of this Hon’ble Tribunal. Furthermore, it

&/
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is pertinent to mention herein that the Humble Answering
Respondents way back in 2014 obtained the consent to operate
dated 19.08.2014 to operate a hotel under Section 25 of the Act of
1974 and under Section 21 of the Act of 1981 from the Rajasthan
State Pollution Control Board. The photostat copy of the consent to
operate dated 19.08.2014 is submitted herewith marked and
annexed as Annexure-10 for the ready and kind reference of this
Hon’ble Tribunal. Since, its inception, and having utmost regards
to the environmental laws and its ancillary rules, the Humble
Answering Respondents have maintained the highest standards of
compliances.

. That, the contents of para 4 of the Grounds of the Original
Application are vehemently denied, and as such not admitted since
the same are misleading and have been averred only to misguide
this Hon’ble Tribunal. It is most respectfully submitted that the
entire aforesaid land is duly converted from agricultural to non-
agricultural/ commercial purpose and the entire aforesaid land is
situated outside of the forest boundary and the Nahargarh Wildlife
Sanctuary. The contents of the foregoing paragraphs are reiterated
for the sake of brevity and be kindly treated as part and parcel of
this paragraph as well. |

. That, the contents of para 5 of the Grounds of the Original
Application are replied in terms that the same are not related to the
Humble Answering Respondents, and, the Applicant has himself
proved the contents in this Ground 5 of the Original Application.

. That, the contents of para 6 of the Grounds of the Original
Application are vehemently denied, and, the same are not admitted
since they have been averred with the aim and intention to

&7
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misguide and mislead this Hon’ble Tribunal. It is most pertinent to
mention herein that the land pertains to the Humble Answering
Respondents and it does not fall in khasra no. 9, 10, 68 (old khasra
no. 4). So far as the khasra no. 190 (old khasra no. 27) is
concerned, the aforesaid land is recorded in the name of the Jaipur
Development Authority. The Humble Answering Respondents has
obtained land in the plot area of 4617 square meters in khasra no.
176/673, khasra no. 190 by the Jaipur Development Authority,
Jaipur vide the allotment order dated 17.04.2018 for yoga and
mediation centre which is still vacant and no construction has been
made upon this land.

7. That, the content of para 7 of the Grounds of the Original
Application are vehemently denied, and, the same are not admitted
since they have been averred with the aim and intention to
misguide and mislead this Hon’ble Tribunal. It is most respectfully
submitted that the Humble Answering Respondents have been
successfully running the Lohagarh resort prior to the issuance of
the notification dated 08.03.2019 after getting the consent to
operate from the Rajasthan State Pollution Control Board vide the
order dated 19.08.2014 to operate a hotel under Section 25 Act of
1974 and Section 21 of the Act of 1981. Since, its inception, and
having utmost regards to the environmental laws and its ancillary
rules, the Humble Answering Respondents have been maintained
the highest standards of compliances. However, for the expansion
of the room capacity of resort, the Humble Answering Respondents
filed an application for consent to establish on dated 28.01.2024
and consent to operate on dated 24.12.2023 along with requisite

fees before the Rajasthan State Pollution Board. During the
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pendency of the aforesaid applications, the Rajasthan State
Pollution Control Board issued the notice to the Humble Answering
Respondent to submit the details regarding the distance from
Nahargarh Wildlife Sanctuary, Jamwa Ramgarh Sanctuary,
Sariska Tiger Reserve Sanctuary and the Forest Department. The
Humble Answering Respondents immediately approached the
concerned departments for obtaining the NOC/ details of the
distance from the resort of the Humble Answering Respondents. It
is most humbly submitted that the aforesaid proceedings are intra
departmental proceedings. The Humble Answering Respondents
tried their best to get the aforesaid requisite NOC/ details, but, the
concerned departments did not issue the same timely. Due to this
reason the application of the Humble Answering Respondents for
consent to establish was rejected by the Rajasthan State Pollution
Control Board vide the order dated 08.01.2025, and the consent to
operate was rejected vide the order dated 28.05.2024. Thereafter,
the Deputy Forest Conservator, Wildlife, Jaipur (Rural) issued the
letter dated 08.05.2024 mentioning the distance of the Lohagarh
resort from the boundary of Jamwagarh Wildlife Sanctuary
approximately 9.50 kms and the distance of the Lohagarh resort
from the Eco Sensitive Zone of the Jamwagarh Wildlife Sanctuary
is approximately 8.50 kms. The photostat copy of the letter dated
08.05.2024 is submitted herewith marked and annexed as
Annexure-11 for the ready reference of this Hon’ble Tribunal.The
Deputy Forest Conservator Tiger Project Sariska also issued the
letter dated 13.05.2024 which shows the distance of the Lohagarh
r¢sort from the boundary of the Sariska Wildlife Sanctuary is 46.00

kms.The photostat copy of the letter dated 13.05.2024 is submitted

g/
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herewith marked and annexed as Annexure-12 for the ready
reference of this Hon'’ble Tribunal. The Office of the Regional Forest
Office, Nahargarh Wildlife Sanctuary Jaipur issued the letter dated
28.05.2024 which shows the distance of the Lohagarh resort from
the Nahagarh Wildlife Sanctuary is 3.25 kms. The photostat copy
of the letter dated 28.05.2024 is submitted herewith marked and
annexed as Annexure-13 for the ready reference of this Hon’ble
Tribunal. Therefore, it has been proved without reasonable doubt
that the Lohagarh resort is situated outside the forest boundary,
Nahargarh Wildlife Sanctuary, Jamwagarh Wildlife Sanctuary and
the Sariska Tiger Reserve. After getting the aforesaid required
information, the Humble Answering Respondent again filed the
application for consent to establish for expansion of the room
capacity of resort on dated 30.01.2025 alongwith requisite fees of
Rs 40,000 in the Office of the Rajasthan State Pollution Control
Board which is still pending for consideration. The photostat copy
of the application dated 30.01.2025 is submitted herewith marked
and annexed as Annexure-14 for the ready reference of this
Hon’ble Tribunal. Further, the Humble Answering Respondent
submitted an application for consent to operate in Office of the
Rajasthan State Pollution Control Board on 16.02.2025 along with
requisite fees which is also pending for consideration. The
photostat copy of the application dated 16.02.2025 is submitted
herewith marked and annexed as Annexure-15 for the ready

reference of this Hon’ble Tribunal.

- That, the content of para 8 of the Grounds of the Original

Application are vehemently denied, and, the same are not admitted

since they have been averred with the aim and intention to
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misguide and mislead this Hon’ble Tribunal. It is most respectfully
submitted that the entire construction of the Lohagrah resort is
constructed within the aforesaid mentioned purchased land which
as such lies outside the forest area and the Nahargarh Wildlife
Sanctuary. It is, therefore, the provisions of Section 2 of the Forest
Conservation Act of 1980 do not apply in the instant scenario, and,
as such the situation to violate the aforesaid does not arise since
the same is not applicable herein.

9. That,the contents of para 9 of the Grounds of the Original
Application are vehemently denied, and, the same are not admitted
since they have been averred with the aim and intention to
misguide and mislead this Hon’ble Tribunal. It is most respectfully
submitted to the extent of the legal notice dated 27.04.2024 that
the same is a clear indication of the harassment done by the
Applicant to the Humble Answering Respondent. The same is as
such an attempt of assassinating the good and bonafide reputation
of the Humble Answering Respondent as the Office of the Gram
Panchayat, Kukas issued the NOC dated 20.10.2023 in favour of
the Humble Answering Respondent for the purposes of five (5) star
rating. The photostat copy of the NOC dated 20.10.2023 is

submitted herewith marked and annexed as Annexure-16 for the

ready reference of this Hon’ble Tribunal, Additionally, the Office of
the Police Officer, Amer, Jaipur vide latter dated 03.11.2023 stated
the Lohagarh Resort has been carrying out smooth and proper
functioning, and, as such is on the path of a successful future. The
photostat copy of the letter dated 03,11,2023 is submitted herewith

marked and annexed as Annexure-17 for the ready reference of

this Hon’ble Tribunal. Also, in order to maintain and exercise the
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highest degree of care while carrying out the permitted commercial
activity, the Humble Answering Respondents have time and again
been issued the fire NOC from the concerned Nagar Nigam
departments. Most recently, the Nagar Nigam, Jaipur Heritage has
issued the permanent fire NOC dated 16.01.2025 in favour of the
Humble Answering Respondents which is valid for a period one (1)
year. The photostat copy of the NOC dated 16.01.2025 is submitted
herewith marked and annexed as Annexure-18 for the ready
reference of this Hon’ble Tribunal. It is most respectfully submitted
that the Humble Answering Respondent is fulfilling its water
requirement only through water tankers, and, keeping in mind the
water table of the area the Humble Answering Respondents have
not dug any borewell in the premises of the Lohagarh resort. As
such the water tankers supply water to the Humble Answering
Respondents on a daily basis. Additionally, the Humble Answering
Respondents have also installed a sewage treatment plant of 100
KLD in the aforesaid Lohagarh Resort, and is utilising the treated
water for desirous resort activities. The photostat copy of the
receipts of the water tanker and photostat copy of the work
completion certificate of sewage treatment plant alongwith
photographs are submitted herewith marked and annexed as

Annexure-19 and Annexure-20 (Colly) respectively for the ready

reference of this Hon'ble Tribunal.

10. That, the contents of para 10 of the Grounds of the Original
Application are vehemently denied since the same are frivolous and
false and as such not admitted. It is most respectfully submitted
that all allegations averred in the Original Application are solely

against the Humble Answering Respondents and as such as three

'
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other resorts namely The Vijayaran Palace, Tree of Life Resort
and Jai Bagh Resort are situated in the adjoining area of the
Humble Answering Respondent which shows that the Applicant
has not approached this Hon’ble Tribunal with clean hands.

That, the contents of para 11 of the Grounds of the Original are
vehemently denied since the same are frivolous and false and as
such not admitted since they have been averred with the aim and
intention to misguide and mislead this Hon’ble Tribunal in light of
the contentions are averred in the foregoing paragraphs, and, the
same may be treated as part and parcel of this paragraph as well
for the sake of brevity.

That, the contents of para 12 of the Grounds of the Original
Application are vehemently denied since the same are frivolous and
false and as such not admitted since they have been averred with
the aim and intention to misguide and mislead this Hon’ble
Tribunal. It is most respectfully submitted since the entire land of
the Humble Answering Respondents is situated outside the
reserved forest area and the Nahagarh Wildlife Sanctuary, the
JVVNL willingly issued the electricity connection. Furthermore, the
JVVNL only issued the electricity connection to the Humble
Answering Respondents upon fulfilling all requisite conditions.
That, the contents of para 13 of the Grounds of the Original
Application are vehemently denied since the same are frivolous and
false and as such not admitted since they have been averred with
the aim and intention to misguide and mislead this Hon’ble
Tribunal, It is most respectfully submitted that the given the stellar
reputation and highest degree of service as offered by the Humble

Answering Respondents, the Office of the Gram Panchayat, Kukas

’
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issued the NOC in favour of the Humble Answering Respondent for
the purposes of five (5) star rating on 20.10.2023. Additionally, the
Office of the Police Officer, Amer, Jaipur vide order dated
03.11.2023 stated the Lohagarh Resort has been carrying out
smooth and proper functioning, and, as such is on the path of a
successful future. Lastly, in order in order to maintain and exercise
the highest degree of care while carrying out the permitted
commercial activity, the Humble Answering Respondents have time
and again been issued the fire NOC from the concerned Nagar
Nigam departments. Most recently, the Nagar Nigam, Jaipur
Heritage has issued the permanent fire NOC in favour of the
Humble Answering Respondents on 16.01.2025 which is valid for
a period one (1) year.

That, the contents of para 14 of the Grounds are vehemently
denied in light of the submissions made in the foregoing
paragraphs and the same may be treated as part and parcel of this
paragraph as well for the sake of brevity.

That, the contents of the para 15 of the Grounds of the Original
Application are vehemently denied since the same are frivolous and
false and as such not admitted since the same is barred by the
Limitation Act of 1963. The Humble Answering Respondents
constructed his resort after purchasing his land through the sale
deeds dated 19.01.2007 and 07.11.2007, and, has been
successfully running the resort activities after obtaining the
consent to operate vide the order dated 19.08.2014 by the
Rajasthan State Pollution Control Board. Thus, the Applicant has

preferred this Original Application without filing an application for

!
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condonation of delay, and, therefore, the instant OA to be
dismissed.
16. That, the contents of para 16 of the Grounds of the Original

Application are vehemently denied for the want of knowledge.
PRAYER:-

It is, therefore, most humbly and respectfully prayed that the
Reply to the Original Application may kindly be taken on record
and the Original Applicationas filed by the Applicant may kindly be
dismissed as the same is having no force, with exemplary costs in

favour of the Humble Answering Respondents.

Humble Answering Respondents
Through the Counsels,

(SARAH S. SHARMA/ SHUBHAM SONI)
ADVOCATES
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BEFORE THE HON’BLE NATIONAL GREEN TRBU
ZONAL BENCH AT BHOPAL (MADHYA PRADESH)

ORIGINAL APPLICATION NO. 212 OF 2024

Rajendra Tiwari
o Applicant
Versus L
Union of India and Others
....Respondents

AFFIDAVIT IN SUPPORT OF REPLY

I, Shri Bhagat Singh son of Shri Sujan Singh aged about 52 years
old r/o H.No. 23-A, Nandpuri Colony, Hawa Sarak Jaipur, do hereby

take oath and state as under:-

1. That, I am the authorised signatory and Director of the respondent
no. 15 and 46 in the present matter and as such am well conversant
with the facts of the case as per the record maintained in the
department as in the present matter and as such am well conversant

with the facts of the case.

2. That, the contents of the annexed reply to the Original Application
are true and correct as per my personal knowledge and belief and
are based on legal advice tendered to me by the SLh8bpgarn kesorts Pvt. Ltd.

B~ Fuce

VERIFICATION coMMISSIO
[, the above named deponent, do hereby verify 6n oath that \%\ep\\ﬁ
contents of para 1 to 2 of my above affidavit are true and correct to
the best of my personal knowledge. Nothing material has been

concealed therein and no part thereof is false. ‘ '] FEB 2 s

For Lonagarn resors p
For Lohagarh Kesorts fyt. Ltd. S01Ls i, Litg.

g 7 Director ! Z Eagior
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CERTIFICATE OF INCORPORATION

cesmRREsITT RSP IR SOSIT LS

| hereby certify that SINSINA SYSTEMS PRIVATE LIMITED is
this day incorporated under the Companies Act, 1956 (No. 1 of 1956)
and that the Company is limited :

AT E=TETE A 3067 Waeeene 26/08/2004.......a% Bar =Tl

Given under my hand at JAIPUR this TWENTY SIXTH (26TH)
day of AUGUST Two thousand FOUR.

SAKA t 4 Bhadrapada, 1926
CIN-U72200 RJ2004 PTC019652

Sd/-

{ V. K. KHUBCHANDANI )

mvaiall w IBEER
TENT,  TRIGE

Reglstrar of Companies

Rajasthan, JAIPUR




| e e st + U72200RJ2004PTCO10382
A= SINSINA SYSTEMS PRIVATE LIMITED

= e R, A wgET WAt mI

\ SYSTEMS PRIVATE LIMITED

ﬁ”wpmim e 3PTET & woT Wi @ wwaa afufaw, 1986 (1956 w1 1) B

SINSINA|SYSTEMS PRIVATE LIMITED
‘\iﬁ?infﬂ,MMﬂﬂd}.imm, 19086 o} Gt 21 W WAl & FFIH
Rftrry S R afRn mud wen g we A aE
w,mm.wuaﬁm 213 T ufda, s A

Rech wt sfftrgeen 2t . w. B 507 (31) Raties 24.6.1985 WA.ALON AB0842838 =i
f:fb‘:bmooo%mmﬂmt.mmqsﬁmmmnmﬁamﬁm
I.OHAGARH RESORTS PRIVATE LIMITED
: t=m‘k:2t'\rv:ananwt-mr.usiaf'r:sti?:i=3t!:=tt»’s'turzr2-3.(1)1%31!;,:1!!'!w'!t-.:uiti’aﬁrrr1::12!!3 !
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GOVERNMENT OF INDIA - MINISTRY OF CORPORATE AFFAIRS
Registrar of Companies, Rajasthan
Fresh Certificate of Incorporation Consequent upon Change of Nt_:me

. Corporate indentity Number : UT2200RJZ2004PTCO15652

* 10 the matter of Ms SINSINA SYSTEMS PRIVATE LIMITED
~ | hereby certify that SINSINA SYSTEMS PRIVATE LIMITED which was originally incorporated on
- “TWENTY SIXTH day of AUGUST TWO THOUSAND FOUR underthe Companies Act, 1856 (No. 1 of 1956)

as SINSINA SYSTEMS PRIVATE LIMITED having duly passed the necessary resalution in terms of
i 956 and the approval of the Central Government signified in writing having

been accorded thereto under Section 21 of the CompaniesAct, 1856, read with Govemment of india, Department
dated 24/06/1985 vida SRN A§0842838 dated

- of Company Affairs, New Dethi, Notification No. G.S.R. 507 (E)
 29/04/2009 the name of the said Company is this day changed to LOHAGARH RESORTS
" PRIVATE LIMITED and this Certificate is issued pursuant to Section 23(1) of the said Act,

Given under my hand at JAIPUR this TWENTY NINETH day of APRIL TWO THOUSAND NINE.

{RAMESH CHANDRA MISHRA)
Asastt. Registrar of Companias
TaTgm TG MR
Rajasthan, JAIPUR
IETEETH, GIEYR

mwammﬁmmmmz”
Mailing Address as per record available in Registrar of Companies Office :
LOHAGARH RESORTS PRIVATE LIMITED

38, SHARMA COLONY, HAWA SARAK, 22 GODOWN,

JAIPUR - 302019,

Rajasthan, INDIA
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Stamps and Reglistration pepartment:
OFFICE OF SUB REGISTRAR SR = 111
JAIPUR
(Rule 75 & 131)
Fea FEE RECEIPT
R 2007053000318 Date I
prese_nter Name DASHRATH Pocumant S. No 2007053000334
i ::erlPropeny Address MS) COLLAGE KE SAMNE BHARATPURnulinull
ent Type Sale Deed (Conveyance deed) :
; payment

Claiment Name BHAGAT SINGH \ Hoda ik
Fate Value 270000  Evaluated Value 1722000 stamp Value 100

S . ,_..'/
Ord- registration fee 17220 commssion .g
csl_more_50000 200 custody ) 0
stamp(memorandom) 0 reg(memorandom) 0
Penalty 0 us_57 0
stamp duty 111830 us_62 o
us_25_34 0 others g
us_64_67 0 Inspection_fee 50

Total : 1292

w!/ One Lakh Twenty Nine Thousand Two Hundred Fifty Only &/ _ g

Cash 2 %u gistrar JAIPUR-III
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1 -DASHRATH / NAWAL
3@ -23¢ SRy - JATAV, =@d™ -BUSINESS

ferarft - MS] COLLAGE KE SAMNE BHARATPUR I :

(And Claiment)

1 -BHAGAT SINGH / SUJAN SINGH
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Stamps and Registration Department

Office of the Sub Registrar VI
JAIPUR
it o (Rule 75 & 131)
- ot FEE RECEIPT
31 3L _Receipt No 2007396001898 Date 071112007
- resenter Name KUNAL HEVAR Document S. Ne 2007396001791

- Presenter/Property C-163, HANUMAN NAGAR, KHATIPURA, JAIPURnul!

: Document Type Sale Deed (Conveyance deed)
| Claiment Name BHAGAT SINGH e Cash
/ 350000 Evaluated Value 2490000 Stamp Value 1000
. 3 Ord- registration fee 24900 commssion 0
E | osi_more_50000 200 custody 0
smmp(memorandom) 0 reg(memorandom) 0
shhlty 0 us_57 0
smp duty 160850 'us_62 ; 0
: 0 others ! )
4 0 Inspection_fee 0
Total : 185950
One Lakh Eighty Five Thousand Nine Hundred Fifty Only C@\
- _%mﬁ&ma-w
ECH WAl

e g T LT T AT T T TN TR Toeg N

ey e 2 Y




S

e

vif,
;

R R 1D TR OTr
& W § r',y,‘q_ﬂ,nliv'p?zn
¥, i

RELT:

\‘\\{'\“ i d
038 o e d et

b
Ve

e it - -

LR maeny ) == S TCR ‘;"—’.
T8 faspa—93 a1 fRe=ia 07—11—2007 s‘ﬁ%’r %%m TR YA

A HreaTe 3y mwwﬁ‘rmﬁmﬁwwﬁ—magﬂmﬂ
R, WHRT, SRR e SRIgR, Rt 35 5 Risvar 731 9 ot ger g
Rosbatl & 1 & e foren T & A AR Y R e .
aﬂﬁﬁéwmaﬁmmﬁiggasﬂwﬁigmymmﬁmm
WIIE TR 38, A B, g M, svsvige WRar VAR, )
%wﬁmwﬁmﬁ%ﬁuwﬁm%ﬁmﬁ%@aﬁmm%%%ﬁ
% e o Q o T v 2 | 2

W

*
3




L ) O (/-0
' Tesravg, uﬁ\\-..
: g 7. ;\. vlllh-:l\‘p‘il.”
4 LIS L ' AT i o
ke s ‘
SEE i O ‘ '
Gl LRmn s
V ] ‘ ‘ b ey e aom ;‘

tney fafay S e g .
®re Fy 27 990
EERE sl gl wage




23112006 % R & e (’ﬁqﬁﬂa*‘) o o

W%aﬁﬁﬁﬁ%iwmﬁwmmmomm _ e

arorfr 7000 FFdEN TS A HoH T s

%;ﬁﬂﬁmmmmmmaﬁé@amaﬁ%iwf"'_f
e-evel |, ag faasi &

qﬁaﬁ@amﬁamwm UHR @ S

1. A, GO, T, Wamaanﬁ%aﬁaamﬁ

?ﬂ-‘ﬁﬁaaﬁww"é o AT g T R TR P v

mﬁmméimmmmﬂmﬁwaw% RO

faga ) 90 GRIfa B B TER A I A *aﬁ a mﬂ E‘\' m X

WW%WW@W‘%W%I -
az%ﬁmmwﬁmwmﬂmwwmﬁmmwm

AN .\,
\ a‘...h
P L Ve e p

g ot i o A AR
%%immﬁMﬁmmﬁmﬁi Rl foer <,




Ard g ey
v SRR 3

200

are Rete “mm sz TR 2007 8 07:07 PM W

 divahiaitagelt KUNAL HEVAR gyt st KUNDAN LAL
3% 24ud, o JATAV e BUSINESS :

Rl C-163, HANUMAN NAGAR, KHATIPURA, JATPUR null
X WY wager g Weferm 3y sreger Rt

200396001791)
(Sale Deed (Conveyance deed))

wie o [2007396001898) . e
Rets pana0on

el ges H0 BRRO0. i bl o TR e
uﬁ'ﬁ\ﬁgasao 0 RS e s
wdeA g [0 200 A W st i h o |
mgasao Sl A T
oo T gRm Wm0 16080

' _§a z?m ® _vggsg‘sg-_';‘5_:"_,_’;,;,‘; i
(2007396001791)
'((SaleDeeé.(Qouvey




20%F . 4 A
1 f./ ,‘ i_‘_: " l

ﬁﬂfﬂﬁﬁgmﬁmﬁ‘% mu@ﬁmmﬁ%mm ,' o

v a0 edurw sttt 7000 wieR st P @ AR
Wﬁwmmgamasoooopmﬂ(mmmwm |

mm;a%mmuwm%faaﬁmﬁmmﬁwm g

mﬁﬁﬁmmwﬁmﬁﬁmqmmm@ﬁmmﬁﬁ
wwmwﬁmﬂmvﬁmﬁﬁm@ﬁﬁﬁﬁmmum
a Risan & B qar e ) v R o, 5 HIR 31 SRt SIRIH H
R e =81 TRy et 4 Tt i 4 e et 1 s S fRR v
mﬁmmmﬁmmwﬁmwﬁﬁaﬁm% [
crore e FRber 3 Ry o) < ) weafRe UR ¥ Gl WAl e 4 Al

A Wmmmﬁmaﬁmﬂwﬁﬁmgmwﬁﬁm%ﬂﬁﬁfﬁ'
 ard, s e e S e | g AT

F i mﬁmwﬁww;f SpTY o T
' ’m@?ﬁuqﬂm-ﬁmz’mﬁ%ﬁ

ﬁﬁmaﬁma}i‘é-w TS
- f o A, fasben W B Serrfiyerd, e, aRif |
Wmﬁgm arﬁﬁsﬂfamzb mwm m‘\r?ﬁﬁ%

o “"j-sf-‘_,;.,_:{mﬁ.zga—q—ﬁkma#%mﬁa‘mr ey g T o
qaﬁmﬁmamﬁ%@ﬁarﬁmwwwmﬁm’
o P Of FEAT A Sy WO ARG R
gz {5 o9 vy 98 RAE 91 9 90 SRR #1 g
Pifarer sl & ) PR o B 9 9 v ?sﬁ% am*ﬂ afirer
m:mmmwmwmmﬁwmﬁm_

--------




i ﬁﬁpf ,

3 S 3yt g (Bxecutan)
[ dma HEVAR / KUNDAN (AL
g

“JATAV, mwr Lhuﬁmﬁss
Rt - G163, HANUMAN NA :
JAIPUR

And 'Chimen!)






& o R 2400000 rdih
mewa«mw Rt R
mlmommmawmmmww; 57
aﬁum [:oovsmlm] :

mmm,mwuwp i

P

e o &

Kb

s o

T TE

=

P
[ ]
L g
- -

EASHR Y
v

:._.m it by



~

a3
| “3 /’M
' s . ‘ ‘ - |
| il
ama Thtm ] (,1 ) ahe (3 \

‘ o 7~19'}¢"0

scemil
m\ mr LW W kﬂ [

AV

. L{LL\ L:]a. ’

.....

"\)(\m U \(_
ST £pin er

.Ee"ﬂx\ af T J\I&mﬂ S H
:i\'i‘.‘ o-q 0 qdut‘ : : -“‘.‘g‘. Ry )
qrede g0 LR




TR e s R

206w

=§smaﬁm mm.

:: l T afe W 1+
ST RTE e T | -
¥

12%311%\31@%:; EQ | -
w%l - : i) | 'l“ :I C

I| |
" )

' m g sl R TEI | ! v
K ‘10.31"'*3 ; ,‘y ?ﬁ"" mﬁl v i % 7:{?,‘5;['?[.‘73{! e ;w‘rg}mf

|
|
|
!

11 wﬁwﬂvﬂuﬁ#mﬁwﬁmﬁmﬁa%mwmm—
(1) SO gl W & Ry waRed Gt o SR fafss e @ 9
HII W= Y R o oy waoms o g wd R om0
@)WWWMakmmaﬁmﬁzﬁwm&m
HoRafda Wi & R 9ff &1 swm oxw ¥ faea e ¥ @ agEn R
%ot TR o] omdg FIRT OPT1 R R PR €9 SR B W |
(3) FPrra—4 ¥ e 2ffe fy @ ST S o @ oy T R SR

) P i @ R WRaR G A A a o e s
W'&?WW %mm&ﬁﬁmmmmmm-ﬁ“ﬁm
SR |
(5)ﬁﬂ1waﬁiduﬁmuﬁwﬁsﬁm/wm#%gmmml
(e)mmwﬂiﬁﬁ?ﬁﬁmawmmﬁ‘qﬁwﬁmm :
e ¥ 79 Frier A 15 R Hrga w¥
U)mmwmmﬂm#mmwma%ﬁmw‘
wq 30 <ff M@ B P o9 ¥ TeE o | '
(8)me'¢ﬁmmwmmmmmem;#
7 foan [
gmﬂﬁmﬁﬁmgﬁmaﬁaa#mﬁmmwmﬁmm
ed /3T Prem @ & X o, vEd / RN o @ wa et

¥ TR | | . | , @@:—
CE gl THUTHDAY W T8 \
/ ‘i’:"‘v;z'f' o S of ATRE LT OOV BTﬁl?ﬁTﬁ
GEST T | |  amr go vmg'{
FHTHRI0 /05 / 7075'- ?& : Q , 'LO‘D (\
wfiferfd—
1, S ﬁfm HATER rre‘ml AR |,
2. &Iaﬂﬂiw UL S T ’“‘ﬁ"‘ﬂﬁl\
'8, wd’a TR ETd W IR e TR
4, TBHITTE - WW@?@W%I =

! i‘- ™
L TAo|p) o

IR F0 TAR




Fhe
ARy P & &) % @)
mﬁaumaﬂ%m arrﬁwiom

FHIEwA0 / ) oy o

HuRads amay
Iy .'L]\?_L\' l{ﬁ @:g:{ oTo fﬂ'TEﬁ

S

B A R I i gt ¥ aRe BT AT
(wiroT 8t A Ry oy @ wmmwﬁy%Wﬁm
fraw s (2)/8 (3)%@&#3‘&@?1??%%??{6*'&“1
mﬁﬁﬁ%ﬁﬁﬁﬁ% - |

AR

T3

199
“,: 5

g) 5

o BT @R K r%?'ram‘raq‘a e
(?5) TH /T Wmﬁ/a?\'ﬂa e % ',
® T \ . grA guma o
; ; - aed 1w mﬁvﬁam 'iCIEV :
(@) 9 @ T, A ey 40 19, ‘e“aT o
| P GET 9 'mmmwng
I Reew ¥) ' - 0+2B %, 193 EEET__B i;

“‘,A

R S S R R

I RIS R T TR S
g A e oS (U AL ‘&;J‘ S0 oL
= il < S L S N R S Y A

v

S
352

ol

Bii

) v_Re wwr |\ wEr ?r‘:'
& B SUSRRT | WY BU[ . .
mﬁaﬁﬁém(%aéma

4. H9Rad @7 wAeH ?jl_f':"

5. W At B

AR

Vou:

o T, AL

W%ﬁwmﬂ'{ﬁﬁmaﬁ

T Ao aq ‘Fcﬁmﬂs us —ﬁa-2naa-:. :
/’ % |

Ty 56000/~ :
TTATT §G 447 TeTle na-ua—euus

7. °TAE P OGEQT aT anRg | TTW 55000/~

wfea wie afy W el — SfoieiRy
oA N T A A SN
Gl ITfOBTY .

-~ »

H‘I[Bua' WT l \ : "'l ‘ ’

R T T e S R I







209 . et g

wr i-26 (37)
T (@Fe/ad) (TR (T, e 1530
reae o~ 2070 - 2073
qﬁrmwm:—uﬁ.am
Srarer Y g - §ARAT
=TT Fear 747 .- 107
arar w=1 At - 101
THIWAHIT T A=
Rt R o, . aﬁ%ﬁ%mwﬁwgawﬁt’wﬁmﬁ wTE . 38 mfzrmrvﬁin'ﬁ'ﬁ’mm
TR TR AR
SETEET  AEES I A PUFETT  FTE® s A Frogoft
ST AN WA TR dE 7 A
1371 0.0700 &g warTd  0.0700 0.0000 |
188 0.1500 arivrew wa=Td 0.1500 0.0000
189 0.1400 FTioeT wa==Td 0.1400 0.0000
190/662  0.1200 =iferes a==Td  0.1200 0.0000
191 0.1400 aferss 79emTd 0.1400 0.00C0
194 0.2600 Tfereg TATeETd 0.2600 0.0000
195 0.1900 arforeg waTI=Td 0.1900 0.0000
196 0.0500 =rforsg waTs=Td  0.0500 0.0000
204 0.0600 =rforew waTs=Td 0.0600 0.0000
FaEac-9 1.1800 1.1800 0.00
g 79T e Tt i S g g

mmﬁﬁﬁwwmmwvﬁmmmal
T ST 304 37 1 - 11-Sep-2023

'NIC|



T T R (TR vy o .

3R rrete) B, 2012 & Py '
. ) ’ 22 % arsmia gfy W
wRRwawn ) rm N “ . ot -y
Fob W TR PRI SR wote Ry n;\g)m'i'?}aﬁ‘” gy Bt ey TSN A

s srioiss, B R e s
e R ﬁ‘:rn%m\?%f e Redret-ue iy
" Sl P, o

for e ) RN 58 T 6 SRR o P g (RPh o
e R S P g T, 05 S P, i, o

“%mﬁmaﬁ“ﬁ“mmWﬂmsﬁmmm(m)mm

ﬂﬁ:ﬁ%égmmﬂwfﬂgiﬂmmmmmfﬁﬂmﬂmmmm%{%@n
o o o e S dem., ot IR S s () $eRd g o v wp S BTt

o— 1@%@1" VT + e 52 & T z
m.l....‘;i&l?ﬁ..‘.s.ﬂ... sm..y.ﬂlﬂ_\,qu. ¥ R 2 sh o m‘%&m 2l é‘?:;

oRitre ¥ st qefetor s & e R s B w1 @ v v :
R : v el e o g e 8, oty forg o sl
et s Ry R T 3 ek s, R, 4, 4 o e i
» IR AR “{\ﬁm,mﬁ:- i
PER e L;S.— mﬁm@wﬁwﬁmwﬁmm—mwzﬂéﬁﬁﬁﬁimaﬁaﬁa%nﬂ
3 ag

Fy -‘:i\ e o ¢ i N
/ S,,/ﬁam{ﬁig mﬁuﬁrﬁaﬁmzomaﬁ-ﬁmhmmmmﬁmﬂ (e R

w /= ) ¥ B e w203, 6402 i
g, TR S 3. ik i P il R et

-

\:‘f \\ ;ﬁw’mh;’iiﬁmﬂfﬁ? R {0, f A T e 7 i & o o0 5 7 A i 58 R
c, ; R TR ‘ méﬁmmmwﬂaﬁaﬁwﬂm%m;—am%g
\ft&\@v@ﬁw

e LAY L & _
\\A\\‘Cm,i'ﬁl R R Witeww, SUR ¥ R ¥ 5 I R G0 T0-T W S 5T e © B

= e AR B T H o7 &1 T 2.5 TR A E e e : @

-9(15) T3/3/2001 R 15.1.2002 ¥ 8 wifm oW o 212649 v § % %
24427 famig 28 204 o ] e U\ Fp
3 i, L : ; [ AL P
3. O ar fiaa e v TR | a7 5P e R vl 15 o % e iR R 4 g O Y fg’_
¥

~

ﬁmwmmmﬁﬁﬁﬁm‘ww@mmﬁaﬂm&mﬁm
Tt @ 25 wiega el
4. q@ﬁ@ﬁ:—q@@aﬁmssﬁﬁfﬁuﬁl
5. Eﬁmmmi\ﬁﬁ;ﬁ,ﬂ. e mﬁmﬁmmwﬁmm
& vmg% ggﬁ%ﬁ@ﬂ%ﬂﬁnﬁrﬁmm

s & 8, ¥ fo R e SR S/ |
WA RaeHiofa a7 ™, mhﬁaﬁﬁmgﬁ*ﬁmﬂ?ﬁm—as & sorka a1 3t oI, MRS © o $9

TETE W 597 o7 Fmivr armar s _ e .
eI Sa Ve 1 G 3/ SARe 47 999G S el ﬁﬁwﬁﬁmﬁ%m;ﬂ;:asﬁzﬁ:wagm
T UG i, STl ar 39 % 5 PR AP € AT R e S R R g R v &
mm-mfm:;:—gmmmmﬁmﬁﬁmﬁWﬁwwﬂ
éamaamaﬁmm—qgéawaﬁwﬁﬁfga‘mmm;ﬁ@mmf&vﬁmwﬁma’nm
. RO R - 5 ey PR e o o o, e
B Wmﬁmésmﬁ#,W#q&ﬁm#maﬁmmmtm@@?ﬁﬁﬁ
'ﬁ?iamﬁéﬁ,mmmm'ﬁmmﬁwwwlmmﬁmm%ﬂ;ﬁ:ﬂmﬁ
i 15 e e i 1 S e I 1 e P o
% Wmﬁémmmtmmmmmﬁmmm.mﬁwﬂ@ﬁmmﬁﬂﬂim
& o S S & P g 31 et m*mﬁﬁ*‘mﬂ‘ mmm&
%mﬁwmmmwmmwmwmwmggﬁmw e
4 5, e 77 e ) e o ) o e RO g
O il i wm{‘“ WWW"M’,WW m/ﬂm;{‘l;ﬂﬁ/ﬂw W‘Tﬁ ‘._i'ﬁ;\!_.‘ SRS
7 o g it sty et oy 9 2 AR TAL
ot PYL Lh!:1 i )

_.r-—"‘"'\"‘ .’ ! - ‘
2 /::_ T .' VC):,:"' 4 5 , 3 i :
AL o 78 % Y
L e .a’.'.i.ﬂr';f;',!.'ﬁ'.v




RAJASTHAN -
¥ I AT wvg SeoTaw WS By v e
g tease deed uis QOA of RLR in favor of Khatedaar {Mate) 39 tm%a; T
e A T T T T R R e e L e s e .
Fees Receipt Endorsement
i ;;zw g ~ 201702016003824 SV e s TR
e A 19-04-2017
® SRR E ik 15690
= TEETTFL 300
AT 0
i =T e 78500
SHIgES Tt 157000 °
ST ~ 110190 4

— i — -
——— e .

mﬁm’« 19 9T 04 79 2017 %% 12:56 PM 73
ST /ATT BHAGAT SINGH AS DIR, LOHAG, SORT
ARHRE
PVT.LTO. E/gatf »f SUJAN SINGH
Sw 43 o, Wi JAT , = Business
ATt House No.:38, Colony: SHARMA COLONY , Are
a5
JAIPUR. City: JAIPUR, Pin code: 302008, District: JA!PUF? zs?a?aam

For Lohagai Ry

. i — A —— —— —— T — — . —
—————
—— i — . —
- — — — . — . -
—— ——— —
—— — ——

I
|




——
oy R o - Gk iy ik

31-.{ " *w—-m"& wr*tm‘ﬂ‘m e T
_3 .
jwmm;m HAGATSINGH As DIR. LGHAGARH
. RESORT PVT.LTD, SN fr SUUAN SINGH ,
tﬁmw Bushnssmf% JAT
ouse No.;:38, Colony: SHARMA COLONY Area;
& ; 22
,GOD AM JAIPUR Ctty JAIPUR, mln cede: 302006 Distrit
HAIRUR, state; Rma_sm.@ ‘ J
ke - % m“’*"'%
5\ * %%‘Emw deed uis BOA of RLR In favor of Khatedagr (Male) it Tz g7 7 HTECRT ﬁrm? B

-

’
>

mm:iﬁqwq‘%#lﬁmi#zﬁrmseazazp@#
ﬁmr’l

»

~ A A mmmﬁtm 2

<N

720 e

e
Pkirinda

T ;
gy St MANOJ SHARMA sfwfssﬁm%x%
vamg SHARMA ?m“‘"‘BRA.HM :

7

&3 ;}Age' 380 o :
»‘*‘"\e,{‘ - Add: House No.iF-97, Col ony: Rmmw RESIDENCY,
¥ iA:e JAIPUR, Pin cade: 302012,

Distnd JAIPUR Sta!e‘ RAJASTHAN

1 :ﬁvﬁmm»ji%w i

L

* For Lohagaih B Pk L.

o

Oliator




_\w‘h_..«

B TR T T
s
8 3 )

o —— —

S b 1y

213

Registration Endorsement

-‘q:-ﬁs?z&mmg1?’-‘% ﬂﬁ‘._“__f‘. i
m'——rﬁ”‘amwﬁ# .

= e 12?‘?‘“%7201?63616133299‘21?‘7‘?&3?% T 95T i
soiE ST ie 1 e ’7@?}'42?1 &

TE ST 452 T 463 ww%m‘@n
201701016004156

. -
RS
b
AN 8
R \ 2 \
\*‘AWE : \\
p s (e
L3 — . X
“ M Q (4\\_
"\.‘\:
SN
-.a;;:
Ny
g M
¥ s
Skl
1
o S EEEETIN = .



IATION CEN l.‘RIE‘

¥

GRBAWAS TEH, AMER, JAIPUR

& A8 iR BYK LAWS
ERs nmmn*rkﬁsu £ A8 PER BYE 1 AWS
ixmon OF BUILDING JbA 1

Al o &
N P

G AN



B . R T Y B T 3 SOy Yo s

TR

215

WE TM-Tr e o wron-srewm ma nhu-m:'mm-mmm

QR A 4)
RIS P TE aiftrey W afRiPas, 1ese
RS T YSIIS TT 9

ol | A dere Réred R
it Jiiee o1 W s Ris g9 g Ris g,

A BT - : 38, yWl HAFI, BT 8%, 22 &M,

nnnnnnnnnnnnnnn

G WA W ﬁigﬁ 3R \43,1?%—\4?2014

............

------------

IR GHMF U9 a8 W SRR, 1058 B mnfa 01-02-2014 %

ATARI IR eI e AR e SR T ERERT SRRl Pabn

31.12.2016 qw ~ o B 19, 5 . 1'7

WE  Feb.2014 Y Uohad fdr el 8 |

N

v g7 qF arfaeg geae

&@} womial @ wen o
= hlicii

!'ﬁﬁl"ﬁl HEORINARER

AT W | AN OF | PG, §ET U9 qited S
T FWIRR A} aitd
T 2 3 4
r-g'«l» ! - N . s -
'3 | I
| 4" 3 ‘ I U . P— K- H— — -




SE, Arme2l)I®

— Regional Office (Jaipur)
T Rajasthan State Pollution Control Board
W Opp. Road No.5, VKIA, Sikar Road, Jalpur
Phone: 0141-2332263, website: http://www.rpcb.nic.in
No. RPCB/ROJP/A.D./220) DATE: 198 1Y

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 AND AIR
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 JFOR SMALL SCALE
TINY INDUSTRIES UNDER GREEN CATEGORY UPTO AN INVESTMENT OF Rs.
5.00 CRORES.

From :

The Regional Officer,

Regional Office,

Rajasthan State Pollution Control Board,
QOpp. Road No. 5, \{KIA, Sikar Road, Jaipur.

To.

M/s.Lohagarh Resort (P) Ltd.,
Village:Kacherawala,Near-Kukas,
(N.H.-08), Amar Fort,
Jaipur,Rajasthan.

I hercby acknowledge the receipt, in this office, on 13/08/2014, of your application
dated:12/08/2014 for consent to operate for “Hotel-20 Rooms only” under section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 & under section 21 of the Air (Prevention
and Control of Pollution) Act, 1974 .having capital cost of the project Rs. 183.32/- Lacs duly

filled in and accompanied by prescribed fee Rs. 43,200/- and requisite documents.

This acknowledgement of the consent application shall be treated as consent to operate of the
State Board under section 25 of the Water (Prevention and Control of Pollution) Act, 1974 &
under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 to operate your
industry at Village:Kacherawala,Near-Kukas,(N.H.-08), Amar Fort, Jaipur,Rajasthan and
there would be no need for the industry 1o obtain periodical renewal of consent, till such time the

unit modifies / changes its process provided that:

subject to the compliance of the provisions of the Water

j.  The acknowledgement shall be
1974, the Air (Prevention and Control of

(Prévention and Control of Pollution) Act,
Pollution) Act, 1981 and the Environment (Protection) Act, 1986.
2. 'This acknowledgement will not be used as an evidence for ascertaining the land title and its

use,
view of control of pollution, and does not

2. The acknowledgement is from the point of
absolve the unit from making compliance of the other statutory obligations, prescribed

o N

5,

R S S y RS S




14.

SF

the Hon’ble Court. o
The State Board shall have the right to conduct random checks or call information from the
unit and make a formal consent order prescribing conditions etc., as required.

That this acknowledgement is issued for “Hotel-20 Rooms only” only and unit shall have
to obtain separate Consent to Establish/ Operate from the State Board along with requisite
documents and fee applicable, if unit intends to start/change/modify/increase any
services/activities/process.

That unit shall not increase it’s Rooms/Beds capacity without taking prior permission from
the State Board.

That acoustic enclosure and adequate stack height shall be provided at the D. G. Set of the
capacity 63 K.V.A.

That you shall not install any sources of air pollution other than D. G. Set of 63 KVA
without prior permission of the Board.

That the hotel shall ensure compliance of ambient air quality standard in respect of noise as
prescribed under Environment (Protection) Act & Rules made therein.

That unit shall not dig any bore-well in its premises without prior permission of the
competent authority and fresh water requirement shall be met out by tanker supply only/-.
That unit shall not excecd its capital investment from Rs. 183.32/- Lacs/- including cost of
Land, Building, Plant & Machinery without prior permission from the State Board.

That the unit shall comply the Water Cess Act, 1977, if applicable.

That domestic sewerage generated from the hotel activities, shall be treated through the
Scwerage Treatment Plant, of the capacity 35 K.L.D., installed & maintained by your

Hotel/Resort.

That the domestic sewage shall be treated before disposal so as to conform to the stardards

prescribed by the Board as notified under the Environment(Protection)Act-1986 for
disposal Into Inland Surface Water The main parameters for regular monitoring shall be :

—

Parameter Standard

[ Total Suspended Particles Not to exceed 100 mg/L
PH Value ~ Between 5.5 to 9.0

Ol] & Gre;e Not to exceed 10 mg/L.

Biochemical Oxygen Demand (3 days at 27 C) Not to exceed 30 mg/L

!
|
1
f
i

' Chemical Oxygen Demand Not to exceed 250 mg/L

St 7 e S saree & g e i R

-
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16.

17

LI

- Water Act and Air Act with respect to the discharge of waste water, solid waste and
emissions of air pollutants arising from hosting lunch/ dinner on the occasion of marriage
parties, birthday parties and other similar functions if held in your hotel premises.

That water flow meters shall be provided at all suitable points to measure quantity of daily
water consumption, waste water generation & quantity of the treated waste-water. Daily
record of the same shall be maintained arid to be submitted to the Board.

That the hotel shall maintain the Oil & Grease trap in good condition. so that oil & grease
coming with waste water from kitchen/laundry will retained in the trap.

This acknowledgement is in accordance with the directions issued by Central Pollution Control
Board vide letter no. B-29014/1/90/PCI-1/17793 dated 21/10/1992.

Rt —
(B.S. Sharma)
Regional Officer
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6O, Pymep 12

Y
PRty Y & GeEr® g aRASHT TR
WM AAN-AYE D8, RAT-201022 W A, 0144-2041333
!{*H‘— defip.srska, fnrt{u rajasthan.gov.in, clrfmrlskn(n gmaileom
T O JO 7RI 2028257 N i -
Regional Officer IQ’-\"Q) m B = 9(/ =t
Rajasthan State pollution Control Board
Opposite Road No. 5 VKIA,Sikar Road,Jaipur.
f9 —Regarding location of M/s Lohagarh Resorts (p) L.T.D. situated at Khasra
No. 187/1, 188, 184, 191, 194, 195, 196, 204, 176/673, 190/652, 190,
Kachera Wala Kukas Tehsil- Amer,, District- Jaipur from boundary of
Nahargarh, Jamwaramgarh and Sariska Wildlife Sanctuary (sariska Tiger
Reserve) and Eco-Sensitive Zone.
T=pl— st ws wid 177 ReEw 27.02.2024
TREY,
wedaa fwerta wefifa ws 4 aifa wwwr 5. 187/, 188, 189, 191, 194, 195, 196,
204, 176/673, 190/652, 190, Kachera Wala Kukas Tehsil- Amer,, District- Jaipur & Rrifarfda
fg W@ 1w afla iy il men wad ra @ TeR @ KML s gl aenedt
R Fies s .- ‘ )
S.No | Observation i3 T Reply o
1. | Longitude and Latitude of the project. (Submitted || Pillar |  latitude | Longitude
by rspcb) A 27° 4’ 46.41" 755724 46"
B | 2774'48.06" 75° 5374 04"
C | 27°4's061" | 7575320 54"
D | 2774'49.35" 75753°18.16"
£ | 2774'a7.82" 75°53'24./2"
F_|2r45022" 75'532103 B
G| 27°a'a888" | 75°5320.01"
H | 27* 4" 47.50" 7"53'13 34"
2. | Distance of the project from boundary of | NOT APPLICABLE
Nahargarh Wildlife Sanctuary.
3. | Distance of the project from boundary of | NOT APPLICABLE -
Jamwamgarh Wildlife Sanctuary.
- 4. | Distance of the project from boundary of Sariska | Approx 46.000 Km.
e Wildlife Sanctuary,
5. | Distance of the project from boundary of Sariska | Approx 46.000 Km.
_Tiger Reserve BT . 1 S . | .
6. | Distance of the project from boundary of Critical | Approx 46.000 Km. T
,' Tiger Habitat.
I 7. 1 Distance of the project from Eco-sensitive Zone of | NOT APPUCABLE
[ | Nahargarh Wildlife Sanctuary. o o
" 2. | Distance of the project from Eco-sensitive Zone of | NOT APPLICABLE T
Jamwaramgarh Wildlife Sanctuary.
lr 9. | Distance of the project fronn B'uflerZone of Sari;ka Approx  48.000 Km,-iFrom Buffer
‘ Wildlife Sanctuary/Sariska Tiger Reserve/Critical | Area)
' Tiger habitat or any other forest area where
t ! mining activities cannot bc carried out.

A afofy whdd, Wi @ FRIY W WU A, 187/1, 188, 189, 191, 194, 195, 196,
4, 176/673, 190/652, 190, 54 4.|ui<«m ST T R TR STV A R VT O R

ad By, gu ofais 8 . ’
e Signature walid
1 ‘f"_ g’ﬂ:m&.al l!h gl ra Kumar

Dusluuutm\q msarvatnr Ql

Dot IRATR

Reagon: Approved .

(¥ Scanned with OKEN Scanner
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'--—-f.gg._ Rajasthan Stat: Pollution Control Boatd
i FORM|
e — Application for Consent to Establish under section 21
of the

+ vl B ol
A\ |

From:-

LOHAGARH RESORTS (P) LTD KHASRA NO. 187/1.188.189.191.194,195.196.204,176/673.1901652,190 KACHE
JAIPUR

To,

Regional OfficerOpp Road No §, VKIA. Sikar Road, JaipurPhone: 0141-2332263

Sir

Date: 30/01/2025

Air (Prevention and Control of Pallution) Act, 1981
Print Date: 2/14/2025

Unit 1D: 131393

Application 1D: 380778
Application Type: CTE AIR/WATER - Fresh

Disposing Authority: Jaiptr (N)

Address: Opp Road No 5, VKIA. Sikar Road, Jaipur

1/We hereby apply for obtaining

Consent. in Form No. | under section 21 of the Air (Prevention and

b industrial plant/ operation/ process/ activity , plant owned by LOHAGARH RESORTS (P) LTD (Name of D

Control of Pollution) Act, 1981 (No. 14 of 1981) for establishing
irector/ proprietor/

artner etc.)

Part I: General Information

A. Details of Industry/ Activity/ Servicel Operation/ Process:-

E Name of Industry/ Activity/ Service/ Operation/ Process LOHAGARH RESORTS (P) LTD
Name and Designation of the Applicant BHAGAT SINGH DIRECTOR
Correspondence Address KHASRA NO.
18711 ,188.189,191.194,195,196,204.176/673,190/652,190
KACHERA WALA KUKAS
Village/ Area KACHRAWALAKUKAS
Street/ Locality/ City KACHRAWALAKUKAS
Tehsil Amber
District JAIPUR
Pin Code 302028
Telephone No. (including STD Code) 0-
Mobile No. 8003395956
E-Mail Address accounts@lohagarhfortresort.com
Fax No. =
d. Site Address LOHAGARH RESORTS
KHASRA NO
187/1,188,1§§,191,194,195,196,204,1761673‘190/652(
Plot No./ Khasra No. 187/1,188,189,191,194,195,196,204,176/673,190/652,190
KACHERA WALA KUKAS
Village/ Area KACHRAWALA KUKAS
Street/ Locality/ City KACHRAWALA KUKAS
Tehsil Amber_
District JAIPUR
State Rajasthan
Pin Code 302028
Telephone No. (including STD Code) ' 0-
Mobile No. 8003395956
Fax No. 0-
Email Address accounts@lohagarhfortresort.com
e, Plot Areal Mining Lease Area 40696 Sq. Meter
Land classification
(a) Industrial or Yes
(b) Commercial, or No
(c) Aoriculture, or No
_{d) Residential, or _ No
(e) Other than above No
g. Whether covered under Aravalli Notification No
h. | Whether requiring authorization under the rules dealing No

AWMN

RA WALA KUKAS KACHRAWALAKUKAS
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&E,

with Hazardous Waste notified under Environment
(Protection) Act, 1986 and quantity of used/ waste oil is
5 KL
i Whether covered under EIA Notification, 2008 Ny
I. Gross Built up Area 0
k. Consent is applied for Fresh
(Entire Industry/ Activity/ Service/ Operation/ Process or
Part thereof- please specify)
L Category of Industry/ Activity/ Service/ Operation/ Orange
Process
Scale of Industry/ Activity/ Service/ Operation/ Process MEDIUM
n. | Status of Application/ Activity/ Service/ Operation/ Operational
Process
o. Total Capital Investment (without depreciation) in 1057
Industry/ Activity/ Service/ Operation/ Process (as per
Project Report/ CA Certificate) for which consent is
applied (Rs. in lacs)
D. Date of Commissioning 13/01/2025
q. Total number of employees (including contractual 30
workers) in the Industry/ Activity/ Service/ Operation/
Process (maximum)
r. Total number of residents in the colony; if any 2
within the premises of the establishment N/A
S. Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A
No. of working days in a year 301
No. of shifts per day 3
Electric connection number and name N/A
B. Surrounding Details:-
S. No. Which of the following features exist within 1 km of the site
1. Humat Settlement (Village/ City/ Town)
2. Water body N/A
3. Industrial area (Specify)
4. Any major industry (Specify)
Part li: Information related to Industry/ Activity/ Service/ Operation/ Process
___(a) Raw Material Details:
Not Applicable...
b) Product/ By Product/ Service/Activity details
Quantity/ Capacity (With Product or By Product or
. No. Name i
S. No Unit) Sardice Storage Capacity
8508 Hotel 80, ROOMS(DOUBLE Activit
BEDED) e %0
c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Da
SriNo Total I Process In Pollution Control Total- Water Fresh Water Recycle Water
Measure Requirement Component Component
56540 50 50 0 22 22 0
(d) Water Consumption Details (Kilo liter per Day)
SrNo Source of Water Boiler / Cooling Domestic Industrial Process Others
253307 Any Other 0 20 0 2
Part IIl: Information related to Effluent Generation, Treatment and Disposal
(a) Effluent Generation & Disposal Details
S. No. Type of Effluent(Trade/ | Quantity of Effluent Recycled in the Disposed/ Discharged : |
Domestic) Generated (KLD) | Process/ Activity (KLD) (KLD) Mode.ofisposa
139353 Domestic Sewage 8 8 0 STP
(b) Mode Of Treatment and disposal
M .
L Yes/No | Capacity Mode Of Conveyance of effluent
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I——
Yes

Having own STP
(c) Type of treatment system installed
N/A

100 | Tankers

Part IV: Information related to Air Polluiion and Control Systems
(a) Air Emission Details
A. Process Stacks

Not Applicable...

B- Flue gases stacks

Not Applicable...

C- Fugitive emission

Not Applicable...

D-D

otails of D. G. Sets

Rating (KVA/ KW)

Status of Acoustic
enclosure

Height of Stack (in
meter) Above roof

Height of Stack (in
meter) Above Ground
Level

Infrastructure facilities
for stack emission
monitoring (Yes/ No/
Not required)

180 (KVA)

Yes

3

14

Y

Part V: Information related to Solid Waste:
" Not Applicable...

DD Date

DD Amount

Challan No.

Part VI: Information related to Consent Fee De|

osition

Payment mode

Token No

Transaction Date

Transaction
Status

129000514

30/01/2025

1000.00

CTE-AW29917071

Online Payment
(By Rajasthan
Payment
Platform)

129000514

Jan 30 2025
12:00AM

SUCCESS

Note:

1. Consent application must be accompanied with the fees as specified in th

1. Consent fee shall be paid through Bank Draft payable i

through e-Mitral CSC or Bank Challan or any other facility

1Il, Documents as per check list as specified by the State B
| IV. All documents including consent application form submitted to the
| along with seal.

1. 1/ We, hereby declare that the information furnished a
2. /We, hereby submit that in case of change, either
application for consent shall be made and until such consen
3. We, understand the State Board and its official authorized i
provided by me/ us while deciding the application on the basis o

bove is correct to the best my/ our knowledge
of the point of characteristic of discharge or the quantity of discharge or its quality,

t is granted no change shall be made.
this behalf by the State Board can make necessary changes/ modification in the data

f the information provided by me/ us.

Date:- Signature
Place Name
Designation
Seal

n favour of the Member Secretary,
as per orders issued by the State Board time to time.

oard shall be submitted along with the application.
State Board shall be signed/ attested by the proprietor/ authorized signatory

a fresh

e notifications issued by the State Government time to time.
Rajasthan State Pollution Control Board or through ECS or
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Print using javascript

_RSPCB_ RAJASTHAN STATE POLLUTION CONTROL BOARD 4,
_— Institutional Area, Jhalana Doongri, JAIPUR
T 3

a1/ 4

For the Application Fee for Rajasthan Pollution Control Board (RSPCB) through NEFT/RTGS,
kindly find the below details

Name of Account holder: Member Secretary,Rajasthan State Pollution Control Board

Account No:  |333331102252564

IFSCCode:  |[BARBOEXTNEH

Bank Name : Bank of Baroda

Bank Branch: ):IDS, Jhalana Doongri, Jaipur

Date (DD/MM/YYYY) :  11/02/2025 -
Amount : Rs. 40000

Note:

*Valid for one transaction only.
*Valid for NEFT Payment only.

about:blank
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RSPCB Rajasthan State Pollution Control Board
FORM |
Application for Consent to Operate under section 21
of the
‘- .. Air (Prevention and Control of Pollution) Act, 1981

A |

From:-

LOHAGARH RESORTS (P) LTD KHASRA NO. 187/1,188,189,191,194,195,196,204,176/673,190/652,190 KACHERA WALA KUKAS KACHRAWALAKUKAS

JAIPUR
To,

Print Date: 2/16/2025

Date: 16/02/2025

Unit 1D: 131393

Regional OfficerOpp Road No 5, VKIA, Sikar Road, JaipurPhone: 0141-2332263 Application 1D: 393232
Application Type: CTO AIR/WATER - Fresh

Disposing Authority: Jaipur (N)

Address: Opp Road No 5, VKIA, Sikar Road, Jaipur

Awﬂ)lsr

Sir.
I'We hereby apply for obtaining
Consent, in Form No. | under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (No. 14 of 1981) for Consent to
Operate any industrial ,_plant owned by LOHAGARH RESORTS (P) LTD (Name of Director/ proprietor/ partner etc.
Part I: General Information
A. Details of Industryl Activityl Servicel Operation/ Process:-
a. | Name of Industry/ Activity/ Service/ Operation/ Process LOHAGARH RESORTS (P) LTD
| b. Name and Designation of the Applicant BHAGAT SINGH DIRECTOR
c. Correspondence Address KHASRA NO.
187/1,188,189,191,194,195,196,204,176/673,190/652,190
KACHERA WALA KUKAS
Village/ Area KACHRAWALAKUKAS
Street/ Locality/ City KACHRAWALAKUKAS
Tehsil Amber
District JAIPUR
Pin Code 302028
Telephone No. (including STD Code) 0-
Mobile No. 8003395956
E-Mail Address accounts@lohagarhfortresort.com
Fax No.
d. Site Address LOHAGARH RESORTS
KHASRA NO
187/1,188,189,191,194,195,196,204‘1 76/673,190/652,
Plot No./ Khasra No. 187/1,188,189,191,194,195,196,204,176/673,190/652,190
KACHERA WALA KUKAS
Village/ Area KACHRAWALA KUKAS
Street/ Locality/ City KACHRAWALA KUKAS
Tehsil _ Amber
District JAIPUR
State Rajasthan
Pin Code 302028
Telephone No. (including STD Code) 0-
Mobile No. 8003395956
Fax No. 0-
Email Address accounts@lohagarhfortresort.com
e, Plot Areal Mining Lease Area 40696 Sq. Meter
f. Land classification
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or No
(d) Residential, or No
€) Other than above No
qg. Whether covered under Aravalli Notification N/A
h. | Whether requiring authorization under the rules dealing
with Hazardous Waste notified under Environment




4%

(Protection) Act, 1986 and quantity of used/ waste oil is
5 KL

N/A

Whether covered under EIA Notification, 2006

N/A

Gross Built up Area

. Consent is applied for
(Entire Industry/ Activity/ Service/ Operation/ Process of

Fresh

Part thereof- please specify)

Category of Industry/ Activity/ Service/ Operation/
Process

Orange

_MEDIUM

m. | Scale of Industry/ Activity/ Service/ Operation/ Process

Status of Application/ Activity/ Service/ Operation/
Process __

Operational

Total Capital Investment (without depreciation) in
Industry/ Activity/ Service/ Operation/ Process (as per
Project Report/ CA Certificate) for which consent is

1057

applied (Rs. in lacs)

Date of Commissioning

Total number of employees (including contractual
workers) in the Industry/ Activity/ Service/ Operation/

30

Process (maximum)

Total number of residents in the colony; if any

2
N/A

within the premises of the establishment

Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process

N/A
L No. of working days in a year 301
No. of shifts per day 3

lohagarh resort

Electric connection number and name

S. No.

Any major indus

» o | [

(a) Raw Material Details:

Human Settlement (Village/ City/ Town)

Water body

Industrial area (Specify)

B. Surrounding Details:-
Which of the following features exist within 1 km of the site

N/A

N/A

N/A

Specify)

N/A

Part II: Information related to Industry/ Activity/ Service/ Operation/ Process

Not Applicable...

(b) Product/ By Product/ Service/Activity details

Quantity/ Capacity (With

Product or By Product or
Service

Storage Capacity

S. No.

Unit)

Hotel

80, ROOM

Activity

80

8508

Total

In Process

(c) Electric Enerqy/Water Regquirement (Kilo Watt/Kilo liter per Day
In Pollution Control
Measure

Total Water
Requirement

Fresh Water
Component

Recycle Water
Component

56932

50

0

22

22

Source of Water

d) Water Consumption Details (Kilo liter per Day)

Boiler / Cooling

Domestic

Industrial Process

Any Other

0

20

0

254397

Part IIl: Information related to Effluent Generation, Treatment and Disposal

S. No.

Type of Effluent(Trade/
Domestic)

Quantity of Effluent
Generated (KLD)

(@) Effluent Generation & Disposal Details

Recycled in the
Process/ Activity (KLD)

Disposed/ Discharged

(KLD)

Mode of Disposal

140264

Domestic Sewage

0

STP

(b) Mode Of Treatment and disposal

Mode

Yes/No

Capacity

Mode Of Conveyance of effluent

Having own STP

Yes

100

Tankers

(c) Type of treatment system installed
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N/A

Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Detalls
A. Process Stacks

Not Applicable...

B- Flue gases stacks

Not Applicable...

C- Fugitive emission

I v

Not Applicable...
D- Details of D. G. Sets
Heiaht of Stack (in Infrastructure facilities
eight o c e =
. Status of Acoustic Height of Stack (in for stack emission
S.No. Rating (KVA/ meter) Above Ground I
o B enclosure meter) Above roof Ll monitoring (Yes/ No/
Not required)
90134 180 (KVA) Yes 3 14 2
Part V: Information related to Solid Waste:
Not Applicable...
Part VI: Information related to Consent Fee Deposition
. Transaction
DD Number DD Date DD Amount Challan No. Payment mode Token No Transaction Date Status.
Online Payment
cTO- (By Rajasthan Feb 16 2025
129803503 16/02/202 000.00 9 3 SUCCESS
s 1 AW79757808 Payment 12590350 12:00AM
Platform)

1. U We, hereby declare that the information furnished above is correct to the best my/ our knowledge
2. I/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of discharge or its quality, a fresh

application for consent shall be made and until such consent is granted no change shall be made.
3. I'We, understand the State Board and its official authorized in this behalf by the State Board can make necessary changes/ modification in the data

provided by me/ us while deciding the application on the basis of the information provided by me/ us.

Date:- Signature
Place Name
Designation
Seal

Note:
1. Consent application must be accompanied with the fees as specified in the notifications issued by the State Government time to time.

1L Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State Pollution Control Board or through ECS or
through e-Mitra/ CSC or Bank Challan or any other facility as per orders issued by the State Board time to time.

1. Documents as per check list as specified by the State Board shall be submitted along with the application.

1V. All documents including consent application form submitted to the State Board shall be signed/ attested by the proprietor/ authorized signatory

along with seal.

P VN=oal



- »
WU AW I G R

—radheshyammeena078 Y v )11 ER————

= I8} mmllalbu

Fmafcd wHoT 93

FerTe Ralca worsio fres derre Reles @ W |4 7
W,W.Wmﬁmémmaﬁm%
ST U3 U¥ waifea 21 990 anve REes mofto &l &
Hrere Refed @ w2 ©R sofaftse= o o g &
T Garad $@E B 1% a8 2 | A drre Reke @
35w\ P HHN B g

M{,,,/Z ’,‘W

.
— e
a ¥ ;"‘
% K

el
et %«\A‘ﬁ
Bl
auEs
, e

w5 R
i




230

T g areT (W

fi:-03-11-2023

wwﬁa%mm%%mmﬁéwmmm&m%ﬁﬁ;
ST getfere ¢

Wﬁmﬁ@ﬁﬁé%ﬁﬁum%mﬂmwﬁwﬁ
FieT FIAT g |

i 04-11-23



SOz TeoTd 2381 =IgR aikcel 7.

¥ @orene soRUREET ARRBRET 2009 @ T B arsEole) WM’B—
s=mafRy wHHOr Usy
M a’:: LSG/JAIPUR HERITAGE/FIRENOC/2024-25/46155
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MATH T T shysherd: BHAGAT SINGH
IMRATH HBT TG 38 SHARMA COLONY 22 GODAM JAIPUR
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Signed by: Monika Soni i
Issuing Authority: DC/EQ/Commissioner
Location: JAIPUR HERITAGE, Rajasthan

Date: 16/01/20%?:21:13
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The Sci Hzp :
Dated j ;Za .... / 47623 e Scientfic Water Treatment Professional

TO WHOMSOVER IT MY CONCERN

Work Completion Certificate

<

= LOHAGARH RESORTS PRIVATE LIMITED.

Name Of Client

Name Of Project :- Sewage Treatment Plant

Nature Of Work :- Supply of Sewage Treatment Plant Of

-100 KLD Including Civil Design,
manufacturing, Installation,

Commissioning And testing.

Ref. Document - Invoice No:- 2022-23/170 Dated:- 27-02-2023

This Is certify That Above Mentioned Work Successfully
Completed By us On 05-Mar-2023.

For water sciences inc.

’( p er . 'H_,Lil
‘/{"'f'}‘ A o
‘,-'42

Prop.

Water Sciences Inc.

15, Shree Krishnam, Lane No. 1, B-4, Basement, Gopalbari, Near Ajmer Pulia, Jaipur 302 001
Ph. : 01414040880 / 98260 20880 E-mail : jain1000@rediffmail.com, www.watersciencesinc.com

Manufacturer and Supplier of Water & Waste Water Treatment Plant
"fubtﬁwah'r T rea fmmt Pmcess Water Treatment - Potable Water Trentment

— Lok 1 o il s P e o

> Wastewater Rocycllng Pfojocu ’ Scwag- Water Treatment Plant (STP) » Effluent Treatment Plat (EYP)

*Pre Fabricated Waste Water Treatment Project » Operation & Maintenance of STP/ETP ‘
* Reverse Osmosis Plant (R.O.)  « Wrier Softening Plant «D. M. Plant + Fluoride Removal Plants
* Swimming Pool Projects « Elestochlorinators * UV / Ozone System » Water Treatment Chemicals
* Water Testing Laboratory + Bpare Parts/Service/AMCs + Solar Water Heater « Waste Water Treatment Plant
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BEFORE THE HON'’BLE NATIONAL GREEN TRBUNA
ZONAL BENCH AT BHOPAL (MADHYA PRADESH)ORIGINAL
APPLICATION NO. 212 OF 2024

Rajendra Tiwari
.....Applicant

Versus

Union of India and Others

....Respondents

AFFIDAVIT IN SUPPORT OF DOCUMENTS

\I A
\\ __/ I, Shri Bhagat Singh son of Shri Sujan Singh aged about 52 years
old&/ o H.No. 23-A, Nandpuri Colony, Hawa Sarak Jaipur, do hereby

R "‘“"‘té‘ke’ oath and state as under:-

1. That, I am the authorised signatory and Director of the respondent
no. 15 and 46 in the present matter and as such am well conversant
with the facts of the case as per the record maintained in the
department as in the present matter and as such am well conversant
with the facts of the case.

2. That the Annexure — R 1 to 20 are the photostat/ internet
downloaded copies of its originals which are annexed with the
annexed Reply to the Original Application. FOr Lohagarh Resorts Put. Ltd.

&—Fowector

VERIFICATION

I, the above named deponent, do hereby verify on oath that the
contents of para 1 to 2 of my above affidavit are true and correct to
the best of my personal knowledge. Nothing material has been

concealed therein and no part thereof is false.

CVE svaaydin Kesors Pt Lid,

52_,—/ Director
%_/ Ditector ' FEB 2025 . ‘

e

For Lohagarn Resorts Pvt. Ltd.

LY
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